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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK BENCHs CUTTACK,

ORIGINAL APELICATION NO,190 OF 200 3.
cuttack,this the 28th day of April, 2003

Shagirathi sethi, vl —— Applicant
- Versus.-

Unien of India & Ors. Resgondents,

FOR INSTRUCTICNS

1. whether it de referred to the repdrters er nct?\/m

N whether it be circulated te all the Benches sof
the Central Administrative Trieunal er net? N

S Ly
H (quore QW
(MANORANJAN MOHANTY)

MEM3 ER(JUDICIAL)
ug/‘oq‘za@,




CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH; CUTTACK.

ORIGINAL APPL ICATION NO,120 OF 2003
cuttack,this the 28th aay ©f April, 2003.

CORAM;

THE HONOURABLE MR, MANORANJAN MOHANTY, MEM3ER(JUDL.) .

L 2

Bhagirathi sethi,Aged aseut 54 years,
S/e, Late Kanhu Sethi,ef village-
Mirigimundi, pe ;Kaliamanta,

Ps sRamchandrapur, pist.Keenjhar,
EX-B.D, Packer,KBallamanta pest Qffice,

District—KeOnj har. TEE) APPLICANT.
By legal practitiener; M/s,P,.K,Reut,L.3Bhuyan,
Advecates,
s VIS 3

l, Unien of India represented threugh
the pestmastér General,Crissa Circle,
Bhueaneswar,Crissa.

2. Directeor of postal Services,
Samealpur Regien, At/Pe/pist;samsalpur,

3., Superintendent of pests,
Keenjhar,At/pPe/pist ;Keenjhar,

4, sSue-pivisional Inspecter(pestal),
Anandapur Sue Divisien,Salapada,
pist.Keenjhar. A RESFONDEN IS,

By legal practitiener; Mr., A K, Bese,Sr.Standing Ceunsel,

0O R D _E R

MR, MAN ORANJAN MOHANTY, MEM3 ER (JUDI CIAL) 3

Nene appears for the Applicant,
2. It appears that the Applicant was appeinted as a

Packer of Khaliamenta Sus pest Office in pxtra Departmental
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estael ishment during August,1930; ffoeing appointed as
such,under the directien of the pirectsr ef pescal
Services,samvalpur,In April, 1985, the Sub-pest office,
in questien,was dewn.graded te that ef a 3ranch pest
Office and,as a result,the gp Packer gost steod
aselished . In the said premises,Applicant has lest his

empleyment in the year 1985,

3. It 1s the case of the aApplicant that he
appreached the autherities repeatedly te previde him
alternate empleyment as ED Packer/EDDA/EDMC in erder
te maintain his qnig; family,whe dre tetally depending
uk.m' his inceme/allewances frem Che pest eof EpPacker,
Ne heed having seen paid te his grievances te grevide
him an alternate empgleyment(altheugh, DG P& letter
dated 08-08-1953, 12,04.1965 and 19-03-19B requires
te providé him an alternate emlnymmi:/to keep his
name in the waiting list te crevide an alternate
employment) the Applicant has filed this Criginal
Applicatien under sectien 19 eof the Administrative
Trisunals Act,1985.,It has alse been peinted eout in
this Original Apgplicatien that a post of Ep Mail
carrier has fallla_n vacant during recent past; as
against which the Applicant can me given engagement in

the Pestal ED/GDS COrganisatien under the Respendents,

4, The pepartmental instrdctions dated 03-08-1953,

12-04-1965 and 19-08-198B are extracted pelew for a
ready reference;. :’[

o3
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*19, GIVING ALTERNATE EMPLOYMENT TO ED AGENTS ;-

(1) It has eeen decided that the ED Agents,whese
Services are te Be dispensed with en departmenta-
lizatien of their offices,may ®e provided feor in
other availaele extra.departmental pests if they
are suitaele and willing,

(D, G, P&T Letter N®,295.4/53,dated the 8th August,1953)

(2)It has further seen decided that if at the time
of departmentalizatien of a garticular eoffice,it is
not pessiele te grevide the discharged Ep Agents in
a vacancy in the vicinity/neigheeurheed ef his
residence, his name may be kept en the waiting list
and he se offered the vacancy that may arise sus.
sequently in the vicinity/neigheeurhesd ef the
place of his residence.If, however,the discharged

ED Agent refuses te avail himself of this spgertunity,
ne preference fer further vacancies may me given

te such an Agent.

It may alse ®e mentiened in this cenmectisn that
while the pelicy sheuld be te previde discharged

ED Agents with alternative empleyment near their
eriginal effice,it sheuld be ascertained frem them,

if they weuld be prepared teo accegt a jol at seme
distance frem their place of residence rather than
waiting fer a vacancy te eccur near their heme statien,

(DG P&T Letter Neo,43-24/64-Pen,dated 12th April,1965)

(3) These orders will alse ®e applicasle in cases
where E DAgents aré degrived of their empleyment

vecause’aipest office hds te de closed dewn (dewn.

graded en acceunt of seing ceénsidered unremunerative
@s per Rule.568.A ©f P&T Manual, velume-IV) ,It is
requested that these instructisns may ee sreught te
the notice ©f all cencerned,

(DG P&T Ne,27-3/77(rt) ,dated 19th August,197B) "

Se In the asove premises,it was the duty ef the
Department/Respendents te proevide an alternate emgleyment
te the Appiicant.Thus,it cannet se said that the Applicant

has appreached this Trisunal ’Delitedly./“\ﬁ
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6. In the said premises,witheut keeping this
matter pending, this case is dispesed of with directien
te the Respendents te treat this Q,A, te ®e a representatien
ef the Applicant and te censider the plight ef the peoer
Applicant te previde him an engagement as against any
of the suitasle vacancies by k eeping in mind the fact
that the Applicant while serving the Degartment fer ever
five years gathered experience; as his disengagement/
Ee:minatien was secause of a censequence of administrative

actien not attrisutasle te the Applicant,

T while parting with this case,I weuld like te
eoserve that while dewn-grading the Sus.Fest Qffice
te that ef a Branch pest Office,the Respendents eught
te have taken steps te adjust the surplus EpAs acainst
any ef the vacancies accerding te thke instructiens issued
oy the D,C, P& in letter Ne.295-4/53 dated 3th August,
1953, Letter No,43-24/64_-Fen, dated 12th April, 1965 and
letter Ne.27-3/77/pt. dated 19th August,19B (supgra) and
as such, in net acting as per the instructicns ef the
Fighest autherities in the Department,the Respendents,
new cannet say, after this leng gap ef time that alternate
empleyment was net requiredsner forseen te me provided
te the Applicang,

send ceples of this erder alengwith paper seok
te the Respondents and free copies of this order me sent
te the Applicant in the address given in the 0,A,

e
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a2
(MANORANJAN MOHAN
MEM3 ER(JUDICIAL)

KNM/CM.



